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Order in respect of C.A. No. 22/2016 is dictated separately. The C.A No. 22/2016 is
allowed. Consequently, the Original C.A. No. 8/2013, which was filed before the then
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Company Law Board (Principal Bench), New Delhi is now permitted to be withdrawn
and the report of the Central Forensic Science Laboratory, New Delhi, (which was
submitted pursuant to a direction of the Company Law Board) in the above referred
C.A. No. 8/2013 is also excluded to be considered for deciding the main C.P. 15

Notwithstanding the above, it is further observed that in case and in the interest
of justice, this court feels appropriate and necessary to consider such report for disposal
of the present C.P., then after affording an opportunity of being heard to the counsel
for both the parties and by summoning the expert as a court witness can examine the
relevancy of the report of CFSL with a view to decide the controversy involved in &
present C.P.

We further examined the merits of prayer sought for in C.A. No. 36/ 2016, for
seeking a direction from this Court, for verification of the original documents available
in case record of the present case and to trace out some documents found misging or
not to be received by this Bench along with case record.

Having heard the submission of counsel for both parties, we feel appropriate to

issue a direction to the Registry of this Tribunal to make scrutiny and verification of

all the original documents, those are received alongwith case record of the present case,
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as transferred from the Registry of the erstwhile (C.L.B., Principal Bench), New Delhi. _!.
The Registry of this Tribunal make necessary enquiry for tracing out such Original

d{;c:umenls, those earlier were referred to CFSL of CBI, New Delhi and to verify as to



whether, the same were duly retuned or otherwise by office of the CFSL to the then
Company Law Board, New Delhi.

The Assistant Registrar of this Bench is also authorised for making necessary
correspondence with the Registry of the erstwhile Principal Bench of C.L.B or
Principal Bench, NCLT, New Delhi as the case may be, and also with Central Forensic
Science Laboratory for the purpose of tracing out such original dncument_s. The
Registry to submit a report to this Bench.

With the above stated observation, the C.A. No. 36/2016 is partly allowed and
accordingly stands disposed of. The case is now fixed for further hearing in C.A. No.
21/2016.

The matter be listed on 6" December, 2017.
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